
■S0 far a t :th*; Vijaynagarplants ̂  poti* 
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';ctoiRf; ̂ Wlli ha«e t r  -be’' brought 
from Bihar. So far as the Visakhapatanam 
plant ii,-; tiofarpM ,; .iron ore ' would 
■very', likely be taken frOni Bailadilla, 
but the cokia* coal will again be taken 
from Bihar. This is the position so far as

' MANGALAM :! do not think 
have ever stated '
difficulties regarding a c q u ir in g la n d in  
Visakhapatnara. The other difficulties;are 
the normal ones that one faces lit relation 
to the establishment of any public sector 
undertaking of a major character—-nothing 
special.

the taw materials are concerned.

I did not follow exactly the latter 
p&rt of the hon. Member’s question.

SHRI JAGANNATH MISHRA : What
will be the man-power requirements during 
their construction as well as operation 
phases ?

SHRI S, MOHAN KUMARAMANGA- 
LAM : We have not arrived at any
final conclusion regarding man-power re
quirements. A study group in examining 
that in order to do so.

*  mXo : f  jMI *$1™
& 3TH?TT ‘SITftrT f  fap ^
srrmm aftr r̂rSrnr %%
* i%itt ?

This is about transport of ore to 
Visakhapatnam and shipment to Japan. At 
present, what is the procedure for bringing 
iron ore from Bailldilla to Visakhapatnam ? 
Is it by out own rail or by some other means?

SHRI S. MOHAN KUMARAMANGA 
LAM : At the present moment, we are
still examining what will be the exact method 
of transport. Ordinarily we would expect that 
the entire ore would be transported by rail. 
But during the last decade, as hon. mem
bers must be aware, there has developed 
the process of transporting iron ore by 
Slurry, We are examining all the three 
methods, namely, pellet is ing and transport
ing the pellets or sending them by slurry 
Or sending them by rail. We have not 
come to a final decision.

SHR! B. S. MURTHY : What are the
difficulties in acquiring land in Visakha- 
pa*haro 1 Al$b what are the other teething 
troubles in the case of the Visakhapatnara 
factory ?

v"' ■ RUMARA. .

«rr sfnj w  : a r e w w ^ r .
arft *n*r?far % srartrrffc
fe r rw rere $  fmr %«srst?$r
ft 3rw<?r afYT 5r3n arrar 11  fw rw rn»r* r 
aftr

*rf t  | » ar? m  |  f a
f o t f t  *arrf||?T *ft cwfe

srm% % fan aft f'p'T ^rroflf $ *r
z&tz n f t r w r O T ^

Offfe SHTTOT 3ri^, W  %5?T̂ TT
$ csyfc fS’STT WX
Tf |  ?

mum : 3ttt fasinsrr-
q?re*T z f c  <rjw i

*ft JTTO TTR wffOTT :
a rm *  afk  t  w  *rc w te  .wwr
WT%tT (

SHRl P1LOO MODY : It is a very good 
question.

MR. SPEAKER : On bis recommenda
tion, 1 am allowing it for answer.

SHRI S. MOHAN KUMARA-
MANGALAM : The decision to put up a
steel plant in Visakhapatnam w astaken
some years ago. I think all considerations
were taken into account fo arriving a t that 
decision. . . .

;■ ■ 1 A 'i
Advance payment fw goods io t

V ,r - 'm

♦248. #ROF,
SHAR : Will the Minister of SUPPLY be



(a) whether a  firm fraudulentlyObtained fieldstaff will also test check the actual
advene? payment* amounting (q Ra. 2.B4 receipt of stores by the consignee. This Will
lakhs forsupplies which were not effected be done by checking consignee’s receipts,
by it; as observed by the public Accounts sending letter to consigneee to certify the
Committee in its J05th Report {Fourth Lok receipt and in important cases even by
Sabha); visits to  the consignee's premises.
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(b) if so, whether an investigation into 
the matter has been completed; and

(c) whether in view of this observation, 
Government is contemplating to consider 
the question of building safeguards into the 
genera! conditions governing contracts of 
the D. G. S. & D. ?

THE MINISTER OF SUPPLY (SHRI 
D. R. CHAVAN) : (a) Yes, Sir.

(b) Yes, Sir,

(c) In the light of the observations 
made by the Public Accounts Committee, 
certain remedial measures have been taken 
by the Government from time to time to 
safeguard Government’s interests. A state* 
ment listing out these measures is laid on 
the Table of the House.

Stjtement

1. Sub*clause 9 of Clause. 14 of the 
condition of contract (DOS & D-68- 
Revised) has been amended specifying that 
the railway receipt/consignee’s note or bill 
of lading if any, should be drawn in the 
name of the cansignee or the interim consi
gnee, as the cate may be, and should be 
sent to him.

2 Instructions have been issued to the 
Purchase Officers that in future Acceptance 
of Tenders, the consignees should be reques
tor to send an intimation to the Purchase

4. Consignees have been asked to 
promptly report to the Pay & Accounts 
Officer concerned, with a copy to theDirec
torate General of Supplies & Disposals, any 
ca-es of shortages/discrepancies found in 
the stores received by them. In this conne
ction, administrative instructions have been 
issued for preparation of bills by the supply
ing films in quadruplicate to enable the Pay 
& Accounts Officer to uso the triplicate 
copy of the bill as a debit intimation memo 
to the consignee concerned. This will help 
the consignee to report to the concerned 
authorities immediately in case stores have 
not been received for which payments have 
been drawn by the firm.

5. Instructions have been issued that 
all serious complaints received from consi
gnee's and other malpractices, frauds etc. 
reported by them should immediately be 
brought to the notice of the senior officers 
and also periodically reviewed by them so 
as to ensure prompt and proper action,

6. It has been decided that the Pay & 
Accounts Officer would, immediately after 
making payment of advance bills, send a 
registered letter to the consignee asking 
him to confirm receipt in full or the extent 
of short supply of stores as indicated in 
the railway receipt, within 45 days of 
receipt of the letter.

7. It has been decided that the contrac
tor should incorporate a certificate on the 
bill form itself to the effect that the railway 
receipt No. and date quoted in the bill is

Organisation immediately on receipt of 
stores giving particulars of the Acceptance 
Of Tender No. and date, date of despatch 

. by the contractor with railway .
w cip t number and date and date of actual

■ along ■ with the
: ■ 'v ■■

5. In case of progrew payments, >n 
additkm to test checks of railway receipts 

; W S transport documents, the progress

genuine and correct.

' '.PROFv / ; .NARAlfct,
SHAR : Arising out of answer to may 
I know the contents of the report of

was detected. Director, Supply, Bombay, 
reported j t  *6 and SPE; Bombay
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Branch, Investigation has been completed. 
iW *  are fotif winch are pending in 
the Additional Cfcief Presidency Magis
trate’s Q*uit. Ore ease has been decided- 
A parlftpsr of the firm committed the fraud. 
He has been convicted and sentenced to pay 
a fine and also undergo imprisonment.

SHRI S. M. BANERJEE : Thi is the 
first time that he is replying to a question a? 
the Minister of Supply ?

MR. SPEAKER : Then he must be 
congratulated.

PROF. NARAIN CHAND :
PARASHAR . What is the name of the 
firm ?

SHRI D R CHAV AN : The name of the 
firm is Khushalbhai patel & Sons, 
and the partner of the firm, I. R. Patel, 
has been convicted (Interruption)

*ft Ksfar ; w  irg to r
*j5*r stpj *ernft ? wtarw

f m i  mrr |  ? sf*  $r, 

sft w  fr'snra: f m  ?

SHRI D R. CHAV AN : The name of 
the firm has been given.

Mr. SPEAKER : He has mentioned it.

fw n  w *  TOWW : anptrw 
f  w m r  ^ ? r r  g t o  «r$ t o  s #  |  f a  
far* wrw ft % 'T #  ^  f w  $ 
m m  « r w  g v  t o  j u t  * t ’ 

W  aft *ft *rf t  <rnn *m
|  f a  aware w  M i  t  ? *f* $r, ?ft 

aroarcf % ftrare ott  fa* 
|  i f t t  fa a *  * w f t  % fw rcs

$tf*U *>.*. CHAVAN : The question », 
the fraud has been committed by the firm.

M o  «otoiwittfd by th* office; 
H ^iW H eow e^to tl^i^otleeof the aov*m* 
tDentt wfeat UaJkge* to theljon. Mw&i*

is absolutely iacorropt.

*ft g«w w « * n r: p rS  qrtarff 
«  f «  trrfhm  4 n g « i t  v f  y f t t  

msrw *> *rr <?$% W s  ftwrr $ 1 #%
<J0T $ fa  aft alt* «lf |  fUT 
gpqwrrf % fafcTO f t?  fa^STf (  ? «rftf 
fa*WT t  m  s r%  fa srro  ift w  « p m r$  
r t n t t m ?

MR. SPEAKER: It naa been categ
orically stated, (Interupt ion)

VT TOT fWT |  I

SHRI G . VISWANATHAN : This is a 
case where a firm has received fraudulent 
payment without supplying any material 
Without the official connivance, it is 
impossible to get payment without supply* 
mg the material. I want to know from the 
Mm«ster, when he says that it is only a 
fraudulent on the part of the firm, what 
action has been taken against the officials 
who have paid the amount. (Interrupton)

MR SPEAKER : Order, order.

SHRI D R. CHAVAN * All the details 
concerning this case have been given in the 
105th report of the Public Accounts commi
ttee, 1969. {Interruption)

MR. SPEAKER : He has put a cate* 
gorical question; whether any action has 
been taken against those officers who have 
made the payment.

SHRI D. R. CHAVAN : No action has 
been taken against the officials. (Interruption)

*ft J W  V f  WWRR • Wtf&if $  
9 w m  *T$r I  ares*}

arc «ns #  w t t  f$ fu r 11 {«nr*mj 
wwfW >4 M l d u n  %  n m  
tf v i m  ift m flm  f  i (« w w n r )...

MR. SPEAKER : Order, cwder, H* h a

g e a a t t J O T  a « r



$  O ritA v w m SRAVANA 26,1894 (S4KA) Ond Answers 26

Shorn fop and screaming h  not substitute 
fo t tfce strength and logfo of the question. 
(taam vM n) «m  infer t  WIW
% w  <$» w<rit 1 1  w»t % m m  
m f t t  * f f  w  w f t  i

SHRl H. M. PATEL : Will the Mini* 
ter he pleased to Indicate if the 
department has carried out any enquiry into 
this, Kind whether he has found that there 
was no scope or there was scope for taking 
Steps against the officers concerned ?

SHRI D. R. CHAVAN : The invest!- 
gat ion has been done There was no scope 
for the officers to commit any fraud; no 
connivance. 1 can explain it: how the 
fraud was committed and all that. 1 can 
explain what was the modus operandi that 
was employed. The matter wa? investigated 
and the officers were not found to be 
involved. (Interruption)

MR SPFAKER T th nk he is very 
honestly tel fir g you. He is not hiding or 
concealing anything .. tInterruptions).

SHRI SHYAMNANDAN MISHRA : 
What is the modal ltv of payment ? How is 
the officer not involved ?

SHRI INDRAJIT GUPTA : Who made 
the payment ? Who sanctioned it ?

MR. SPEAKER: He is asking about the 
modality of payment.

SHRI 0 . R CHAVAN : This is adva
nce payment made according to the practice 
prevalent in the DGSD on the basis of the 
railway receipt. The modus operandi in this 
case was as follows. The firm were not the 
manufacturers themselves but they were the 
agents of certain textile mills. They entered 
into agreement for supplying various stocks. 
In this case the mill manufactured the cloth 
ftnd despatched the cloth after inspection 
to the destination and passed on the railway 
receipt to $ e  {tankers with fnstmc- 
tbtss that ir the 6 m  makes payment to the 
tank th* natip t shout* be given, The fink 
did not make payment *0 the hank bat 
<pw*ted fictitious to the Pay atid
Aectit&nis scot tits iBffltfV, advance 
fU n w M v fcM k w M W ftrw ^ o rau r ttraa
mMlfr jits hi

MR. SPEAKER : X have called the 
next question.

Implementation of ratio of 
Oerks in E.P.F.O.

•250. SHRI ft. P. YADAV : Witt the 
Minister of LABOUR AND REHABILI
TATION be please* to state :

(a) whether ratio of U.D.Cs and L. 
D.Cs. has been fixed by the Government 
from 1:2 to 2:1 Employees Provident Fund 
Organ suion and a Gazette Notification in 
this regard has also been published; i f  so 
the specific features thereof and the policy 
of the Government: and

(b) the steps being taken to expedite 
the implementation of the stone ?

THE DEPUTY MINISTER IN TUB 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRl BALGOVIND 
VERMA) : (a) The Government have 
accepted a recommendation of the Central 
Beard of Trustees based on the report of a 
Committee of Trustees that the rano of U. 
D.Cs and L D.Cs may be bfaprali- 
sed from 1 :2  to 2 : 1 subject to the 
condition that there would be no 
overall increase m the total number 
of posts as a m u lt of the revision of the 
ratio and the revised ratio should heaven  
effect to from the date Of regular fitting up 
of the posts. No gazette notification his 
been issued prescribing the ratio of the 
posts of U.D.Cs and LJD.Cs.

(b) The Provident Fund authorities have 
reported that the Scheme has already 
been implemented.

SHRl R. P. YADAV: W«y I know whe
ther a decision has been taken In the matter 
to reverse the ratio and if so why the same 
is not being implemented 7 What is the 
number of LDCs and UDCs ? After this 
ratio is reversed, how many LDCfe were 
piomoted as Ul^Cs t

SHRI BALGOVIND VERMA: 1 do pot 
follow 0# potot that the ratio had been 
reversed. It fyts already bm tfeiect that the 
wwlo had heed l&eraltoW from f:t to# it

WWW




